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JOINT COMMITTEE REPORT IN THE MATTER OF  

ORIGINAL APPLICATION NO.71/2017 (WZ)  

M.A. NO. 248/2017 (WZ) 

 

Dileepan Raghunathan & Anr.                                                   …..Applicant(s)  

  

                                                                     Versus  

 

CPI-Gera Reality Pvt. Ltd. & Ors.                                                 Respondent(s) 

 

1.0    Background: 

 

The Original Application No. 71/2017, Dileepan Raghunathan & Anr. Applicant(s) 

Versus CPI-Gera Reality Pvt. Ltd. & Ors. Respondent(s).   

This application is relating to diversion of nalla by M/s CPI-Gera Reality India Pvt. Ltd. 

Green Ville located at S.No. 64/1 to 64/6, Gaon Mauje Kharadi, Taluka Haveli, District 

Pune on the ground that earlier there used to a nalla, flow of which has been diverted 

due to construction of the said tower. Therefore, the status quo should be restored. 

In the said matter Hon’ble NGT has passed order on 02.05.2023 (copy enclosed and 

annexed as Annexure - I).  

 

We find at this stage that in the present matter, the prayer is regarding demolition 

of Tower A3 which has been constructed on Survey No.64 Hissa 1, 3, 4, 5 and 6 

by the Project Proponents – respondent Nos.1 and 2, located at Gaon Mauje 

Kharadi, Taluka Haveli, District Pune, on the ground that earlier there used to a 

nalla, flow of which has been diverted due to construction of the said tower. 

Therefore, the status quo should be restored. We deem it appropriate, looking to 

the prayer, that a committee be constituted comprising one member each of 

State Level Environment Impact Assessment Authority (SEIAA), Maharashtra 

Pollution Control Board (MPCB) and District Collector, Pune and MPCB will be 
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the nodal agency of the Committee, specifically to assess as to whether there is 

diversion of nalla and whether it has affected the environment. A report shall be 

submitted by the Committee within four weeks. 

 

In compliance with aforesaid order joint Committee visit carried on 04.08.2023. Committee 

members visited to CPI-Gera Reality India Pvt. Ltd. Green Ville located at Gaon Mauje 

Kharadi, Tal Haveli, Dist. Pune and surrounding area on 04.08.2023 along with applicant.  

Joint Committee consisting of the following members: 

a. Shri. Pankaj Joshi, State Environment Impact Assessment Authority (SEIAA) 

Member. 

b. Shri. Sagar Killedar, Sub Regional Officer, Maharashtra State Pollution Control 

Board, Pune-II on behalf of Shri Nitin Shinde, Sub Regional Officer, Pune I 

c. Shri Amol Patil, Nayab Tahasildar, Haveli.  

d. Shri Ajit Surve, Representative of Pune Municipal Corporation. 

e. Shri Vinayak Shinde, Representative of Pune Municipal Corporation. 

f.    Shri Dileepan Raghunathan, Applicant. 

g. Mrs. Khitija, Representative of M/s CPI-Gera Reality India Pvt. Ltd. Green Ville, 

Respondent.   

 

 

2.0    Introduction:  

 

M/s CPI-Gera Reality India Pvt. Ltd. Green Ville located at S.No. 64/1 to 64/6, Gaon Mauje 

Kharadi, Taluka Haveli, District Pune. During visit it is observed that construction project is 

completed and possession given to all buildings. In the said project premises, nalla is found 

flowing from West to South-East.  

 

3.0   Details submitted by Pune Municipal Corporation (PMC):  

 

 As per information given by PMC nalla located in the premises of Green Villa project 

is exiting nalla not shown in PMC Development plan as well as on village map. Nalla was 
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proposed as per survey done by M/s PriMove Infrastructure Development Consultants Pvt. 

Ltd. DP sheet and village map. 

 Also PMC submitted that nalla is partly diverted from its original state but inlet and 

outlet of point are kept unchanged. Regarding partly diversion of nalla post approval 

obtained from Additional Municipal Commissioner (special) on 22.02.2016.  

 PMC reported that PMC Building permission Department has received complaint 

regarding nalla diversion, but not received complaint regarding logging of nalla. Also PMC 

Drainage Department has not received any complaint regarding water logging due to nalla.  

 Reply received from PMC along with PriMove map and Additional Municipal 

Commissioner approval are attached in Annexure – II. 
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Google image – Gera, Green Ville, Kharadi – Nalla location 
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4.0    Observations: 

 

The Nalla located in premises of Green Ville project is existinging nalla and it is originated in 

Khardki village. The said nalla mainly contain storm water along with domestic waste water 

from surrounding area. During visit nalla water sample was collected and from the results it 

is observed that nalla water contain sewage from adjoining area as Fecal Coliform and Total 

Coliform concentration is more. Analysis report of nalla attached in Annexure - III 

 

5.0 M/s CPI-Gera Reality India Pvt. Ltd., submitted chronology of nalla diversion, 

which is as follows:  

S.No. Particulars Date 

1 Letter from GDPL to EE, Nala Basin Dept, PMC stating that the 

work of storm water channel (which is a nala as shown in the 

Primove report and not a DP Nala) has been done as shown in 

the layout and under the guidance of structural engineer & that 

NOC may please be issued to be submitted to the building 

permission department 

24-Nov-12 

2 Internal Noting put up by Nala Basin Dept to ADCE mentioning 

that the storm water channel in the property is not a DP Nala but 

a Nala as per Primove survey. An opinion of technical consultant 

was sought which suggested some changes, which after being 

done will match the design of Primove. Thus requesting orders 

from the ADCE for issuing Challan amounting to Rs.56,02,205/- 

to Developer as per the estimate given by the technical 

consultant and to issue NOC after recovering the challan amount 

3-Apr-13 

3 Payment of Storm water channelization charges by GDPL 

amounting to Rs. 56,58,228/- and giving a letter that payment is 

being done under protest 

4-Jul-13 

4 Letter from Architect to EE Nala Basin stating that the layout has 

been sanctioned showing the storm water channel and also the 

developer has paid Rs. 56 lakhs for storm water channel 

development. The proposal for revised layout has been inwarded 

at PMC which shows some additional bldgs and thus it is 

30-Aug-14 
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necessary to divert the storm water channel and that the work of 

storm water channel diversion will be done after obtaining experts 

opinion and requesting that NOC be issued to be submitted to 

building dept for sanctioning the revised layout 

5 Letter from EE Nala basin to Primove, seeking their opinion on 

the storm water channel work done at site and asking them for 

NOC. 

11-Nov-14 

6 Letter from Primove to EE Nala Basin giving its opinion and 

suggesting some minor modifications to be provided in the 

constructed storm water channel. 

12-Dec-14 

7 Letter from GDPL to EE giving explanation on the storm water 

channel diversion stating that the said storm water channel is not 

shown on the demarcation and that it is only shown on the 

Primove map. Also stating that out of the repairs suggested by 

Primove in their opinion, the smoothing of curves will be done by 

GDPL at the time of sanctioning the layout of adjacent S.No.65 

and that till that time GDPL shall take care that the flow of storm 

water channel is not obstructed. Based on this requesting PMC to 

sanction the revised layout. 

12-Feb-15 

8 Letter from GDPL to Municipal Commissioner stating that GDPL 

is ready to incorporate the changes suggested by Primove in its 

opinion as and when it is conveyed to GDPL and that the process 

of sanctioning of plans, handover of reservations, issuance of 

occupancy certificates etc should be allowed. 

31-Mar-15 

9 Letter from EE drainage dept to GDPL asking for explanation on 

various points regarding storm water channel and chalan 

payment. 

6-Jun-15 

10 Letter from GDPL to EE Drainage dept giving explanation on the 

various points mentioning that the said storm water channel is not 

a DP nala and that a part of storm water channel had been 

constructed by GDPL already before the DPR came into 

existence. GDPL in its letter also mentioned that PMC 

constructed a storm water channel in the private property of 

12-Jun-15 
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GDPL without seeking GDPL's permission and ordered GDPl to 

pay 56 lakhs. Again reiterating that GDPL is willing to undertake 

the changes suggested by Primove and also asking the drainage 

dept as to what is expected from GDPL so that it can be complied 

with at the earliest 

11 Letter from GDPL to EE Drainage dept stating that GDPL would 

be carrying out the work at site as suggested by Drainage dept 

and by Primove like the wall built in PCC in the storm water 

channel for landscaping shall be removed, cement pointing shall 

be done on all the walls, acute angle shall be made into a smooth 

curve, storm water channel bed wherever concreted shall be 

removed and weep holes shall be provided to release the earth 

pressure and that based on the above drainage dept should issue 

a provisional NOC  

17-Jun-15 

12 Letter from GDPL to Commissioner stating that GDPL has not 

violated any provisions of DC rule No. 11.1(b) 

10-Aug-15 

13 Noting from CE to Additional Commissioner(S) seeking 

permission for storm water channel diversion as per DC rule No. 

11.1(b) by making changes in the course of the storm water 

channel as shown in the plan attached and to recover 11% 

supervision charges amounting to Rs. 1,82,009/- on the estimate 

of Rs. 16,54,625/- for the modification of the sewage water 

channel work.  

20-Jan-16 

14 Addl.commissioner's approval to storm water channel diversion 

as per 11.1(b) by recovering supervision charges of Rs. 1,82,009 

for the work done by GDPL 

5-Feb-16 

15 11% supervision charges challan amounting to Rs. 1,82,009 5-Mar-16 

16 Challan Paid 5-Mar-16 

 

6.0 Conclusion : 

The committee during visit observed that:- 
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Item No.4                           (Pune Bench)  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

(By Video Conferencing) 

 
ORIGINAL APPLICATION NO.71 OF 2017 (WZ) 

WITH 

M.A. NO.248 OF 2017 (WZ) 
 

Dileepan Raghunathan & Anr.     …. Applicants 
  

Versus 
 

CPI-Gera Reality Pvt. Ltd. & Ors.    .…Respondents 
 

 
Date of Hearing  : 02.05.2023 

 
CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

Applicants                       :    Mr. L.K. Jhunjhunwala, Advocate 
 
Respondents                 :      Mr. Saket Mone, Advocate for R-1 and R-2 

                                            Ms.Manasi Joshi, Advocate for R-7 
                                            Mr. Aniruddha Kulkarni, Standing Advocate for R-8 

                                            Mr. Sangramsingh Bhonsale, Advocate for R-9,  
                                            R-10 and R-58 to R-60                

         
ORDER 

 

1. From the side of the applicants, learned counsel Mr. L.K. 

Jhunjhunwala has appeared and drawn our attention to the order dated 

18.07.2018, which says that except respondent Nos.15, 16, 32, 33, 47, 

48, 65, 66, 67 and 72, rest of the respondents have been duly served with 

the notice and a direction is also contained in this order that the 

applicant shall ensure service of notice upon all the remaining 

respondents before the next date.  The learned counsel for the applicants 

submits that since thereafter, this matter has never been listed.  He 

further apprised us on being enquired from him that he has already 

submitted an affidavit of service prior to the addition of the parties as 

respondents on 04.07.2017, but even that affidavit is not found there in 

index and therefore, the office is directed to place the same on record.    

Annexure I
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To be on safer side, we direct the learned counsel for the applicants to 

send us a copy of the said affidavit again. 

2. The learned counsel for the applicants further submits that after 

addition of the new respondents, he has served notice on all of them but 

there is no service affidavit to that effect.  Therefore, he is directed to 

send us a copy of that service affidavit as per which, according to him, all 

the newly added respondents have been served, within three days. 

3. In pursuance of previous order dated 18.07.2018, we direct the 

learned counsel for the applicants to take steps for effecting service of 

notice on  respondent Nos. 15, 16, 32, 33, 47, 48, 65, 66, 67 and 72 by 

both ways as well as e-mail, returnable within four weeks. 

4. From the side of respondent No.1 – CPI-Gera Reality India Pvt.Ltd. 

and respondent No.2 – Gera Developments Pvt.Ltd., learned counsel Mr. 

Saket Mone has appeared and apprised us that he has not been served 

with a copy of the amended Original Application.  Therefore, we direct the 

learned counsel for the applicants to serve a copy of the amended 

Original Application to him today itself. 

5. From the side of respondent No.7 – MPCB, learned counsel Ms. 

Manasi Joshi has appeared and submits that the reply-affidavit has been 

filed. 

6. From the side of respondent No.8, SEIAA Maharashtra, learned 

counsel Mr. Aniruddha Kulkarni has appeared and states that he has not 

filed the reply-affidavit but after going through the contents of the 

Original Application, he will file the reply-affidavit for which we grant him 

two weeks’ time. 

7. From the side of respondent Nos.9 – Capt. Mohammed Zubair 

Shaikh, respondent No.10 – Saleha Zubair Shaikh, respondent No. 58 – 

Shreshta Richhariya, respondent No.59 – Yogesh Sharma and respondent 

No.60 – Pradeep Richhariya, learned counsel Mr. Sangramsingh Bhonsale 
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has appeared and seeks two weeks’ time to file the reply-affidavit.  We 

allow the same. 

8. The learned counsel representing other respondents, who are 

present today, submit that they have also not received the copy of 

amended Original Application.  We, therefore, direct the learned counsel 

for the applicants to serve on all of them the copy of the amended 

Original Application today itself. 

9. We find at this stage that in the present matter, the prayer is 

regarding demolition of Tower A3 which has been constructed on Survey 

No.64 Hissa 1, 3, 4, 5 and 6 by the Project Proponents – respondent 

Nos.1 and 2, located at Gaon Mauje Kharadi, Taluka Haveli, District 

Pune, on the ground that earlier there used to a nalla, flow of which has 

been diverted due to construction of the said tower.  Therefore, the status 

quo should be restored. We deem it appropriate, looking to the prayer, 

that a Committee be constituted comprising one member each of State 

Level Environment Impact Assessment Authority (SEIAA), Maharashtra 

Pollution Control Board (MPCB) and District Collector, Pune and MPCB 

will be the nodal agency of the Committee, specifically to assess as to 

whether there is diversion of nalla and whether it has affected the 

environment.  A report shall be submitted by the Committee within four 

weeks.  

10. Put up this matter on 26.07.2023.        

 

        
                  Dinesh Kumar Singh, JM 

 

 
 

            Dr. Vijay Kulkarni,  EM 
 

May 02, 2023 

O.A. No.49/2023 (WZ) 
Npj+                                                                                                                                                 
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 020-25811698
Fax : 020-25811698
Email : sopunelab@mpcb.gov.in
Website : http://mpcb.gov.in

Regional Laboratory
Regional Laboratory, Pune, Maharashtra 
Pollution Control Board, Jog Center, 3rd 

Floor,Mumbai Pune Road, 
Wakdewadi,Pune- 411 003

Repot Outward No.: MPCB/RL-Pune/Environment/23-24/08/74
Date: 21/08/2023 01:12 PM

Analysis Report-Water (Environment)

Client/Industry/location Name & Address

Nalla water- Inside Green Ville, S.No.64/1 to 64/6, Kharadi, Pune

Sample Details

Field Sample ID : BR-0051547

Laboratory Sample Code : MPCB/RL-Pune/ENV/23-24/314

Sample Details (Water/Air/HW) : Water

Sample Volume Received :

Sample Collected By : FO-Pune I(Mrs. Sushma Kumbhar) (SRO-Pune I)

Seal No. : 235

Type of Industry / Location details :

Sample Collected On : Aug 4 2023 01:30:00:000PM

Sr.No Parameter Result Unit Method of analysis

1 pH 7.4

2 Suspended Solids ( SS ) 38.0 mg/l

3 Turbidity 26.00 NTU

4 Total Alkalinity 314.0 mg/l

5 Biochemical Oxygen Demand
(BOD) 62.5 mg/l

6 Chloride 70.48 mg/l

7 Chemical Oxygen Demand
(COD) 148.0 mg/l

8 Dissolved Oxygen NIL mg/l

9 Fluoride 0.46 mg/l

10 Hardness (calcium) 198.00 mg/l

11 Hardness (total) 354.00 mg/l

12 Nitrate Nitrogen 0.07 mg/l

13 Sulphate 162.50 mg/l

14 Hardness (Magnesium) 156.00 mg/l

15 Faecal Coliform (MPN
technique) 275.0 MPN/100 ml

16 Total Coliform (MPN
technique) 1800.0 MPN/100ml

Annexure III
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